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Sftting up of Specialised Electronics 
Estate, Science and Technology 

parks and bigh Technology 
Industries in Delhi 

8939. SHRI lAI PRAKASH AGARWAL: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is proposed to set up 
specialised electronics estate, science and 
technology parks and high technology indus-
tries in Delhi; 

(b) the details of Industrial Plan of 
Delhi and its coordination "itb tbe National 
Capital Region Plan ; and 

(c) the measures that are under conside-
ration of the Government for industrial 
growth providing employment to more people 
in Delhi? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The Ministry of Science & Technology 
have held some discussions with the officials 
of Delhi Administration and teachers of 
Delhi College of Engineering regarding 
setting up of Science and technology parks 
in Delhi. 

(b) The Industrial PJan of Delhi lays 
emphasis on utilising the available and future 
facilities for setting up high technologyl 
sophisticated industries that require Jess 
amount or land, COnsumer minimal electri. 
city, produce high value added items, are 
non-pollutant and non-hazardous and 
employ skilled labour. A composite policy 
for industrial growth for the National 
Capital Region is to be evolved based on 
a tbree tier system Delhi at the epicentre. 

(c) The Delhi Administration bas sug-
gested to DDA to dispense witb the system 
of auctioning of industrial accommodation. 
Rules and procedure for grant of registra-
tion to SSI units have been Iiberalised. 
For eaiY transfer to technology, institutes 
like Tool Room and Training Centre have 
been set up. More institutes of this nature 
are pl1noed. Loans on liberal terms are 
granted through Block loan Scheme and 
KYI Board. In addition to existin, Indul-
trial Estates, plans for setting up more such 
estates Ire under execution To eneouraae 
ript type of industrial Jl'owth, joint veatur. 

with Government Undertakings or private 
parties in high technology fields are plannpd. 
For growth of entrepreneurship in the infor-
mal sector, a SOciety for Self-Employment 
has been set uP. 

[Translation] 

Role of Union and State Governments 
in regard to Industrial Projects 

8940. SHRI TARLOCHAN SINGH 
TUR: 

SHRI BALWANT SINGH 
RAMOOWALLA : 

Will the ~1inister of INDUSTRY be pleased 
to state: 

(a) whether Government are considering 
make the role of Union Government more 
effective and reduce restrictions on State 
Governments in regard to planning and 
execution of industrial projects; 

(b) if 50, the details thereof; 

(c) the action taken by Government in 
this regard; and 

(d) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (d). Responsibility of tbe Central 
Government vis-a-vis State Governments in 
regard to industries is demarcated vide 
entries (7) and (52) of the Union List and 
entry (24) of the State List of tbe Seventh 
Schedule of the Const itution of India. The 
industries 10 demarcated are I 

(i) Industries declared by Parliament by 
law to be necessary for the purpose 
of Defence or for proaecutioD of 
war (Entry: 7 of Union List) ; 

(ii) Industries tbe control of wbich by 
tbe Union is declared by Parlia-
ment by law to be expendient in 
the public interest (entTy: S2 of 
Union List) ; and 

(iii) Other Industries subject to the pro-
visions or entries: (7) and (52) 
of UnioD List (entry : 24 of Scate 
List). 
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In accordance with the above mentioned 
provisions, it has been declared that it is 
expendient in the public interest that tbe 
Union should take under its control the 
industries ~pecified in the First Schedule. 

[Eng/ish] 

Complaint about Generator bought from 
Bharat Heavy Electricals Limited for 

Koyna Hydro-Electric Power 
Project 

8941. SHRI HUSSAIN DALWAI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether at the Koyna Hydro.Electric 
Power Project two to three generators are 
generally out of Ordf'f ; 

(b) whether Koyna Hydro-electric Power 
Project bas complair:ed that the generators 
whicb were imported for the first phase are 
in working order but the generators bought 
from Bharat Heavy Electricals Limited are 
not working smoothly ; and 

(c) if so, whether Government propose 
to import foreign technology to fide over the 
power shortage? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Out of 14 genera .. 
tors, ] 3 generators were generaIJy in operation 
during 1985.86. 

(b) The 4 X 80 MW units of Bbart. t 
Heavy Blectricals Limited make installed at 
Stage·IlI have had some problems. Tbe re-
novation progt amme of these units has been 
drawn up by the Government of Maharashtra 
and the work has been entrusted to Bharat 
Heavy Electricals Limited. Two units have 
already been renovated and are under 
operation. The renovation of the remaining 
two units is being programmed by the 
Government of Maharashtra. 

(c) The import of foreign technology is 
considered, as and when, necessary. 

Transfer of L.P.G. Agencies 

8942. SHRI SOMJlBHAI DAMOR: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) how many LPG distributorships 
have been transferred up till DOW and oq 
\vbat grounds; . 

(b) how many requests for such transfers 
are pending with his Ministry ; 

(c) whether some a,encies have been 
transferred on different grounds, if so, how 
many applications on similar grounds are 
pending and for how long; and 

(d) the reasons for the delays? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SING~) : (a) The oil marketing 
companies have been empowered to decide 
requests for transfer of distributorships! 
dealerships from one place to another sub-
ject to certain guidelines. So far 26 cases 
of such transfer have been allowed by IOC 
in accordance with the guidelines. 

(b) and (c). No requests under the pres-
cribed guidelines are pending with this 
Mini!try nor has the location of any agency 
been transferred on different grounds during 
tbe last on~ year. 

(d) Does not arise. 

Steps taken to restrict litigation on 
trifting matters 

8943. SHRI D.P. JADBJA: Will the 
Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the steps being taken to ensure tbat 
Government Departments are not hasty in 
going to court on every trifling mat tee ; 

(b) the details of measures being taken 
to restrict Government initiating litigation 
so as to reduce pressure on courts ; 

(c) the num ber of cases pending in 
Supreme Court where Government have 
appealed including cases by nationalised 
banks, etc; 

(d) the steps being taken to direct all 
related organisations of the Union Govern-
ment not to enter litigation on frjvolous 
matters? 

THB MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and 
(b). Under tbe Government of India (Allo-
cation of Business) Rules, 196]. this 
Ministry gives advice to Ministries/Depart-
ments o~ ,legal llla~~er~ including matters 




